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trL (t) "tt tras been informed to us that the committee has been constituted by the GPCB

for the purposes of computation of damages caused by the defaulting cornpany'

We, therefore, direct the Chairman, GPCB to place the matter before the

competent Committee for computation of loss being caused to the petitioner for
the delay in replenishment of soil. All factors pertaining to the damages

including the loss of crop, mental harassment etc. shall be included in the

damageJ to be computed by the said Committee. It would be open for the

Committee to provide for realization of the damages computed from the

defaulting company or any other ening officialVpersons ofthe GPCB"'

tfL (O) "these directions shall be carried out within the period offour weeks from today.

The matter shall be placed before this court on 03.10.2024.In the meantime, the

work of remediation of soil shall be completed by the GPCB. The compliance

affidavit shall be filed on the next date fixed i.e. 03-10.2024-"
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Tel. : (0) 079-23222425 Email : chairman-gpcb@gujarat.gov.in
web : http ://gpcb.gujarat.gov.in
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR - 382010,

(T) 079-23232152

IT.P.A.I)
WIIIiIUTAS M/s.RSPL Limitcd is having industrial plant at Plot No:2371p3,2421p1,

243, 245, 247lpl, 25llp3, 256 elc., Ncar NII-81i, Kuranga - 361335, I'al : Dwarka,

I)ist: I)cvbhoomi Dwarka for manufacturing Soda Ash(Light Soda Ash) - 40300

M'l'/Monlh, Steam (3 nos CFBC Iloilcrs)-450 l'PI{, Power-50 MW.

'l'hc Iloard had grantcd Consolidated Consent and Authorization (CC & A) under the

prrrvisions of thc Watcr (Prcvention and Control of Pollution) Act-1974, Air
(l)r'cvcnlion and Control of Pollution) Act-1981 and Authorization under the

Ilazardous Wastc and other wastes (Managemcnt and f'ratrsboundary Movcment)

I{ulcs'2016 lramcd under the Environment (Protcction) Act-1986 vide conscnt Ordcr

No.AWI l-99205, datcd.04/0212019,with stipulated conditions.

ANI) Wf Ilil{l:z\S therc is a writ pclition No.SCA 697012023 bcforc [Ion'blc Iligh
Court ol (iujarat.

AND WIIIIRIIAS Flon'blc Fligh Courl of Gujarat, have issued direction to GI'CB

vidcs its order datcd 08.08.2024 in SCA No.6970/2023, rn para no.6 as undcr :

"lt has been infbrmecl to us that lhe Commillee has heen constituted by the GPCII

./br the purposes oJ.computalion of damages caused by lhe defaulting contpan.v. l[/e,

there.fbre, direct the Chairman, GI'CB lo place the matler beJbre thc compelenl

Committee /br compulation of loss being caused lo the petitioner for the clelas, in

replenishment of soil. All factors perlaining lo the damages incluCing the loss of
crop, mental lrurassment elc. shall be included in the damages lo be contyttiled b;t

the suid C)ontmittee. lt would be open.fbr the Committee lo provide .fbr reulizcrtion

of the damuges computed ./iom the defaulting company or any olher erring

o/{icial,r/persons of the GPCI}".

AND WI IIIRIIAS on thc request of GPCB to the District Collcctor. Dcvbhoomi

I)warka vidc lcttcr no.GPCB/CCA-JMN-1071(11yID-438511819310, Dt.14108/2024.
'l'hc oommitlec was constituted under the Chairmanship of Sub Divisional Magistrate,

Dwarka comprising of Itegional Ollicer, GPCII - Jamangar (Mcmber Sccretary),
I)cputy Corrservator of liorest - Devbhoomi Dwarka, Director Department tlf'District
Agriculturc -Devbhoomi Dwarka, Dircctor Dcpartmcnt of District Anirnal IIusbandry
- Dcvbhoomi I)warka, Ilxecutivc lingineer, Irrigation - Devbhoomi Dwarka, District
I Icalth Olliccr - I)cvbhoomi Dwarka. 'l'aluka Devclopment officer-I)warka.

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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'l'he commiltce mccting ol'was hcld on 6.9.2024 undcr thc Chairmanship of Sub

I)ivisional Magistratc, Dwarka lbr computation the compcnsation lbr crop loss and

Mcntal Ilarassmcnl of thc stakc holdcr at thc land having survcy no 606.540 and

5401P1.

'l'he Committee has submitted its reporl to thc lkrard. Vtde ordcr no.JMN/SC A6910 of

2023Nalatarl2024, Dt.2010912024. 'fhc computcd amount of compcnsation for the

year 2019-2025 with rcspect to crop loss and mcntal harassmcnt is cvaluatcd at Table

1 of thc Minutcs ol'thc Mccting hcld on 06.09 .2024 which altached hcrc with.

As pcr abovc table total compensation ol'all thc threc survcy no 606.540 and 540/l'1

works out to be Rs.32,66.4811-.

Considcring the "Polluter's pay principlc" & lbllowing Hon'blc IIigh Court ordcr. you

are rcquired to make payment of Rs.32.66.4811- to I)istrict Collcctor- I)cvaboomi

Dwarka for its disburscment to the respcclive bcncficiary farmcrs.

ORDER

UNDER'|FIE CII{CIJMSIANCIIS. I A..1. Patcl, lJnit IIcad-Jamnagar, Gujarat

Pollution Control Board is directed to issue thc directions as under:

You are hcreby directed to deposit thc cvaluated amount of compensation

Rs.32,66,481/- with the District collcctor lbr its disburscmcnt to the respcctivc

bcncficiary Iarmers within 7 davs.
Iior and on bchall-of

Gujarat Pollution Control Iloard

\-..,1i'r,,\ -i-, \ ta\

1n.1.-i,ut"t.y
LJnit IIcad-Jamnagar

Iincl: As abovc

NO: GPCB/CCA-JMN-1071(12)lID-43851t I)atcd: 10912024

Issued to:-

1 -,.Mls. RSPL Limitcd.\/' 
Plot No: 2371p3,2421p|.243.245.2471p1. 251/p3. 256 ctc.

Ncar NH-8E. Kurunga.
Kuranga -361335.
'I'al :Dwarka, Dist: Dcvbhoomi Dwarka.

Copy'l'o:-
l) District Collcctor, Devbhoomi [)warka..... You are rcquestcd to disbursc thc

amount deposited by the M/s I{SPL Ltd to bencficiary larmcrs.
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વરસાદની ડેટા એન્ટ્રી િરપોટર્
(જીલ્લો: દેવભુિમ દ્વારકા)

For Date: 03/09/2024
 

SR. 
NO.

ZONE DISTRICT TALUKA LAST 30 YEARS AVERAGE 
RAIN IN MM

RAIN TILL 
YESTERDAY

RAIN DURING LAST 
24HRS.

TOTAL RAINFALL % AGAINST 
AVERAGE RAIN

1 સૌરાષ્ટ્ર દેવભુિમ દ્વારકા દ્વારકા 563 2199 0 2199 390.59

2 સૌરાષ્ટ્ર દેવભુિમ દ્વારકા ખંભાિળયા 880 2159 0 2159 245.34

3 સૌરાષ્ટ્ર દેવભુિમ દ્વારકા કલ્યાણપુર 888 1950 0 1950 219.59

4 સૌરાષ્ટ્ર દેવભુિમ દ્વારકા ભાણવડ 743 1428 0 1428 192.19

DISTRICT AVG: 769 1934 0 1934 251.66

રાહત પોટર્ લ
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